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The Court proceeding has been conducted through virtual mode.

None appears for the petitioner. However, learned GP 23 is appearing on behalf of the respondents.

The present writ application has been filed for grant of following relief stipulated in paragraph 1 of the writ application,

which reads as follows: -

Ã¢â‚¬Å“That this writ petition is for issuance of a direction to the respondents/authorities to pay 2700=00 Rupees with

interest from March 1985 to till the

date of issuance of authorities slips which is wrongly deducted as advance in March 1985 by Respondent No. 4 and

also for payment of admissible

Rate of Interest 12.5% from July 1985 to Feb. 1999 and interest from the date of retirement to till date of issuance of

authority as contained in

Annexure-1 to this writ petition. And/or pass such other order or orders under the facts and circumstances of the

case.Ã¢â‚¬â€‹

It is submitted by learned counsel for the respondents State that the entire claim of the petitioner has been paid as the

same gets reflected from the

stand taken in paragraph nos. 5 and 7 of the counter affidavit filed on behalf of respondent nos. 3 and 4, which read as

follows:-

Ã¢â‚¬Å“5. That the earlier vide authority letter no. 1456 dated 25.10.2016 the petitioner had been authorized GPF

amount amounting to Rs. 4,99,521/-

(Rupees Four Lac Ninety Nine Thousand Five Hundred Twenty One Only) along with prescribed interest thereon.

7. That on the basis of the aforesaid letter, the present respondent made Re-calculation of the GPF amount of the

petitioner and subsequently

authorized the remaining GPF amount including the amount of Rs. 2700/- vide authority letter bearing no. 778 dated

22.06.2018 amounting to Rs.

1,01,446/- (Rupees One Lac One Thousand Four Hundred Forty Six Only) alongwith interest thereon and dispatched

the same to the D.D.O.



MADANDHARI G.H.S. BIKRAM for making payment of the authorized amount.Ã¢â‚¬â€‹

Similar is the stand taken in the counter affidavit filed on behalf of respondent no. 5. Both the counter affidavits have

been filed in January, 2020,

however, no reply to the same has been filed on behalf of the petitioner.

Considering the above stand of the respondent authorities in their respective counter affidavit, this writ application is

disposed of. However, if the

petitioner will have any grievance, he will be at liberty to file representation before the appropriate authority.
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